PLINIARBR GOVT GAZ. (EXTRA.), OCTOBER 03, 2006 H1
(ASYINA 11, 1928 S5AKA)

PART 1
DEPARTMEMNT OF LEGAL AND LEGISLATIVE AFFAIRS, PUMNIAR
Motilcation
The 3rd Oelober, 2006

No. 31-Lep/2006.—The following Act of the Legislature of the Suate of

rungab received the assent of the Governor of Punjab on the 29th Sceplember,
20006, and as hereby published for general information :—-
THE PUMNIAB STATE VIGILANCE COMMISSION ACT, 20006
(Funjab Act Mo. 20 of 2006)

ACT '
fop prrovide for the constitution of the Punjab Srate Vigifance Comimission (o
irbggaiire oF cause Inguiries o be condycted into . .offences alleped ro have boeen
commpriited wnder the Prevention of Corrupition Act, (9288, by certain categories
wf” public servanis of the State Governmend. corporations, extablished by or
wnder any Srate Act, Goverament companies, socivecs, lecal authorinies, ownved
or coniralled by the State Goversment and for the maifors connectod thereowith
o fncidesial thercio,
Be it enacted by the Legislalure ol the State of Punjab in the Filty-
seventh Year of the Republic of India as follows —-
CHAPTER |
Freliminary
1. /) This Act may be called the Punjub State Vigilance Comnuassion
A, 20010,
20 e shall come into foree on and with elflect from the dalte ol
its publication in the OfMicial Gazelie.

2. In thiz Act, unless the context othorwise requircs, —

fad  UCommission' means the Pumab State Vigilonce Commission,
constituted under sub-section ¢F) of secuon 3;

(i) Government company”™ shall have the same moaning ns
assigned to it in the Companies Aer, 1956 ;

e "'|;u1;¢.'q.:r|bl:d" REICH T pr’q::icnb-l_-i;l by rules made under this Act

fel} “*State Government™ means the Government of the State of
Punjals;

fusd “State Chiel” Vigilance Conunissioner™ means the State Chael
YWigilunce Comnmussioner, appointed under sube-scction (£} of
sectiun 4]

Shwert ninba anad
SO ST S AR

A3 Fimd Laakrio.



(] *Vigilance Commuissioner”™ means a Vigilance Commissioner,
appointed under sub-gection (/) of scction 4; and
et *Wigilance und Police Estoblishment™ means e Wi lanes Buncau
ar the Police entrusted wAith the tnguicry and invostipgation of oan
olfence uwnder the Prevention of Corruption Act, 1985 or un
oifence withh which a public sorvant may, under the Code of
Criinal Procedure, 1973, bo chorged at the sume wrial,
CHAPFTER 11
The Punjab State Vigilance Comnvrmission
Cunaliluting ol 3. {4} There shall be constituied a body 1o be known as the Punjalb
I R Hate Vigilunce Comunission 1o exeréise the powars conferred upon, and o
poerfonn the (unctions assigned e it under this Act.
fad  The Commission shall consizst ol~—

fird  the Stato Chiol” Vigilance i Chmirparson
Compunissioner ; and .

i mot more than two Vigilance s Mombers
Commissioners. X

3 The S Chiel Vigilance Commissionar shall bo appomnted from
wmongst the persons, who have been or are in an All Indin Service or in any
Cuval Service of the Union or Suwie or in o Civil post under the Union or Siote
having knowledge and experience in matters relating (o vigilance, policy making
and ndminigtration ineluding police sdministration aod in the ek and scale of
Sooretary o Government of lodia or the Chiel’ Secretary of the Swate or who
have becn a Judgs of the High Coun.

& The Vigillanee Commmissionors shall be appointed from amongst
the poersons, who have beon or are in an All India Service or in any Civil
Service of the Union or Siote or in a civil post under the Union or State or
a Covernment Company under or contralled by the Contral Government or the
Smate Giovernment, and wiho have expoertise and experience o finance i usedingg
insurance and banking, law, vigilance and investigations in the rank and pay
scale of the Additionasl Sceretacy o CGovermomwent af India or the Fioancisl
Commmuasioner of the State.

i) The Swie Ciovermomont shall appoint o Seoreiary o e oo ssion
o such lernes and conditions, as it decnws B e exercise such s sl th.'ld.i'll.l’,uﬂ
such dutics, as the Commission may by regulations specify in this behalf.

e The headguarters of the Commission shall be at Chandigarh,

sintsient :_rr 4. (/) The Ste Chief Vigilance Commissioner and the Vigilance
:f..;,:‘:::; o Commissioncrs shall be appointed by the Governor by waorrant under his

L

ssinver o hand and seal :
Ehm E

Provided that every appointiment under this sub-section shall boe naede
on ithe recommencdation of o Committes COnSising ol -

feed  the Chiel Minister, Punjab it O had e




i} the Speaker ¥a Mlembor
of the Pumjaby Vidhan Sabha; and

i) the Chiel Sccretary to - Member
Government of Pungalb.

) Mo appointmend of the State Cheel Vigilance Conuniasioner oF a
Vigilance Commussioner shall be nvalid merely by reason of any vacancy in
o any deleet in the comstituton of the Cammittee.

S ff) Subjpect o the provisions of sub-scctions @5 and (). the
Siate Chiel Vigilance Commimissioner shall hold office for a term of sax years
froen the date on which he onters upon his office or 1l he anains the age of
sixty-five years, whichever is carlier. The State Chiel Vigilance Commissioner,
on ccasing o hold the office, ﬂllllhﬁull.lhlrﬁ:rmhﬂmmlh
Commission. *

2} Subject o the provisions of sub-scctions (J) and (4}, overy
Vigilance Conmmussioner shall hold office for & term of xix years froim the date
on which he conters wpon his office or il he attains the age of
sinty-five years, whichever is carlier.

3} The Statc Chief Vigilance Commissioner or a Vigilance
Commissioncr shall, before he eniers upon his office, make and subscrilbc
before the Governor, or some olher person appointed in that behall by ham,
an oath or affirmation in the Form, appended (o this Act.

f4) The State Chief Vigilance Commissioner or a Vigilance
Commissioner may, by writing under his hamnd, addressed to the Governor,
resign his office.

f3) The State Chiel Vigilance Commissioner or a Vigilance
Commissioner may be removed [from hia oflice in the moanner provided in
section 6,

) On ceasing 1o hold office, the Sinte Chief Vigilance Cloammissioner
and every other Vigilance Commissioner shall be incligible for—

fa) any assipnment or appointinent, which is required by law
to boc made by the Governor by warrant under his hand
and zeal ; and

) further emplovment 1o any office of profit under the Sute
Ciovornoncnl,

(7} The salary and allowances payable to and the oiher conditions of

scrvice of—
fa)  the State Chiel Vigilance Commissioncr shall be the same
a1 those of the Secretary o Govermment of India or the
Chicl Sccrctary of the State or a Judge of the High Couwrt,
as the case may be ; amd



By the Vigilance Commussioner shall be the same as thoso
of the Additional Sceerotary 1o Govermonent of Didia or
the Financial Conumnissioner of the Swwe, as the cose may s

PFrovided that il the State Chielf Vigilance
Commissioner or any Vigilance Comimissioner is, al the
time of his appointment, in receipt of a pension (other
than a disability or wound ponsion) in respect of any
previsus service under the Government of India or under
the State Government, his salary in respect of the service
as the State Chicf Vigilance Conunissioner or any Vigilance
Conunissioner, as the case may be, shall be reduced by
the amount of that pension including any porion of
pension, which was conunuied and ponsson oousvalent
1o other forms of retural benelits, excluding pension
equivalent o relirciment graluily

Provided further that if the Swie Chicf Vigilance
Commissioner or any Vigilance Commissioner is, atl the
time of his sppointment, in receipt of retiral bencfits in
respect of any previous sorvice rendered in a m
established by or uwdcr any Simte Act or a Governmeni
company, owned or controllod by the State Govermunent,
his salary in respeoct of the service as the Staie Chiel
Vigilance Commissioner or, as the case may be, the
Vigilance Conunissioner, shall be reduced by the amouni
of ponsion eguivalent to the retirel benefits

Provided further that the salary, sllowances and
pansion payuble o and the other conditions of service of
the State Chiel Vigilunce Conunisdioner or any Viullnnl:u
Commbssioner shall not be varied w his disadvantago alter
luis apsproiniiancl.

6. (1) Subject w the provisions of sub-section (1), ithe Swaie Cloel

Morrmsval ol i

':r:;,‘wu..t“-':.”' Yigilance Commissioner or any Yigilance Commissioner shall be romoved
f,':“{".-',:;"_',':"'f" “l frorn his office only by order of the Governor on the ground of proven
Llamarmr s tasme o misbchaviour or incapacity aflcr the High Cowrl, on a reference made Lo i

by the Governor, has, on inguiry, reported that ithe State Cluef Vignlance
Commissionor o any Wigillance Conumissioner, as the case may be, ought on
such ground be remowved.

<} The Govermor may suspoend from ollice, and of decrmed
prohibia also from sttending the office dnnnguupurr.thrﬂlnhec'lﬂnf\hgll-rﬂ-



Commmmssioner or any Vigilance Comnussioner, a8 the case may be, in respect
of whoa o reflerance has been made o the High Court uander sub-gection /),
until the Governor lins passed orders on recaipt of the report of the High Cour

on such refvrence.

A} MNMotwithstanding anyvthing contained in sub-section §¢/), the
Govermor may, by order, remove from olTice the State Chiel Vigilance
Commussioner  of any Vigilance Commussioner, if the Stale Chiefl Vigilance
Conumssioncr or such Yigilance Comumissioner, as the case may bo,—

fer)  in adjudged an insolvent ; or
has been convicied of an offence which, in the opimion of

)
the Swmte Governmment, involves moral  turpatude [ or
fc) engages during his termn of office in any paid employment
origide the duties of his office ;| or
fd} is, in the opinion of the Governor, unfit to continue in oflice

by reason of infimrmity of mind or body [ or
fe) has acquired such financial or other inierest as s likely io
affect prejudicially hiz functions as a State Chief Vigilanco
Commissioncr or a Vigilance Comemissioner.
) IF the Sthate Chief Vigilance Comumiasioner or any WVigilance
Cormrmissioner 8 or bocomes in any way, concemed or interested in any
contract or agrecment made by or on behalfl af the Government of India or

participates in any way in the profit thercof or is in any benefit or emolument
arising therefrom otherwise than as a member and is in common with the

other members of an incorporated company, he shall, for the purposes of
sub-section /), be deemed o be guilty of misbehaviour.

7. The State CGovernment may, in consuliation with the Commission,
make rules with respect to the number of members of the stafl of the

Commuission and their conditions of scrvice.
CIHAPTER 111

Powers and functions of the State Vigilance Commission
8. ¢l) The powers and Ffuncuons of the Commission shall be to—

(o) exercise superiniendence and control over the functioning of
the Vigilance and Police Establishment in so (e os il reloles o

Powmer o make
rules for the stalf

Powers and
Fumedioas of the
State Vigilanawe
Comurriss ion



it

b
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(7Y

mvestigation of offences alleged 1o have boeen commiiied under
the Prevention of Conmuplion Ack, 198H or ollvnees with whach
o public servant specified o sub-poobion ¢ may, under the Code
ol Crwrunal Procedore, 1973, e clurged o the saemee ol

Prowvided that while exerciming the paoswers o superintendence.
the Comrmission shall not exercise powers in such a manner so
on o requore the Vigilance Burcau o invesbiggobe or dispose ol
nny case in a particular manner

pive directions o the Vigilance and Police BEstabhshrment for thee
purpose of discharging the responsibilitics entrusted o it with
reference o olfences alleged o have been commmiited under the
Prevention of Corruption Act, 19858 or offences with which o
public servant may. under the Code of Criminal Procedure, 1973,
be charged at the same tral

Prowvidcd that while exercising the powers ol giving directions,
the Commission shall not exercise powers in such o manncr s
as 1o require the Vigilonce Burcou (o investipgate or dispose ol

any cass 1 a particular manner ;

ifliife OF cAuse an inguiry of investigation o be mode on o
reference made by the State Gowvernment, whorcin it s alleged
that a public servant being an employee of the Siate Govoernoment
or a corporation. cstablished by or under any State Act,
CGiovermimeni company, sccicty and any local suthonty, owned or
controlled by the State Govermunent, has committed an offence
under the Prevention of Corruption Act, 19H8 or an offcncc
wiith wihoach a public scrvant may. undcer the Code of Crimanal
Procedure, 1973, be chorped ot ibhe saine al

LUIre OF cCouse on inguiry or investgation o be musde mio any
complaint against any official belonginmg 1o such catcgory of
woilicials specificd n sub-sccuon 720 wherein, it 15 alleged that he
has commmitted an offence under the Prevention of Cormuplion
Act, 1988 or an offcnce with which a public servant, specificd
i sub-scction (2} may, under the Code of Croimonal Procodure,
1973, be vhoarged at the same el |

review the progress of investigabons conducied by theVigilance
and FPolice Establishment into offences alleged to have been
conunitted under the Prevention of Cormmaption Act, 1988 or

‘offence with which a public servant may. under the Code of

Criminal Mocedure, 1973, be charged at the same trial

reviow the progress of applications pending with the competent
authorities for sancuion of prosceution under the Prevention of

Cormuption Act, 19E8  or



a=) tender adwice 1o the Sinte Govermment, COrpOrations, ecxstnbhishecd
by or under any Siate Act, Govoermmeen! companicos, sociclics
andd local authoritnies, owned or controlled by the Clentral
Governmoent, on vicilnnoeo cases related to the officers under iws
purview, and on such other matters, as may be referred 1o ot
by that Government, smd Government companies, societios and
loevecal muathormties, owned or controdled by the Stale Cioverroment @ aod

) cxoercise superinicndencee over the ViEnlance Acxalnvinistration of
the vanous departments ol the Stite Govermuiment or corporations,
caiablished by o under any State Act, Government companics,
guciciies and local suthorities, owned or controlled by that
L 3owvernrrenl 2

Prowvided that while exercigsing ils powers o eoxercisce
supaerintendenace over the Vigilance Administration, the
Comumission shall pive due consicderntion o the insSuouotbions
issucod by the Cenitral Vigilanee Commission, established undes
the Clentranl Vigilance Commission Act, 2003 {(CCentral Act
o, A5 of 2003). .

2} The persons reforred 1o in clause (of) ol sub-section ¢/), arc as

FNAER Do
e d momberas of All Indin Services serving in connection wiath
the alTairs of the State and Group *A° officers of the Stiate

Closoermment

i) such other level of oflicers holding civil posts under the State

Ciovermnument, as that Government may, by notification in

tho OdMiecial Giazette, specily in this behalf ; and

e such level of alficers of the corporations, established by or
under any State Acl, Government companies, socictics ane
other local authorities, owned or controlled by the State
Crowvernment, as that Government may, by notification in the
Oiticial Gasette, specifly in this hehaolf :

Prowvided that till such time a notification is issued under sub-
clouses (b)) and e}, all oflicers of the State Government, ancd
the =aid corporations, companies, socictics and local suthorities
s=hall e decmoed o be the persons referred o om clause faf) of
stb-gection /7).
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9. (1) The report of any mguiry undertaken by any agency on o
relorenoe made by the Comniission shall be forwarded o the Commission,

{2} The Commission shall, on recepi of such ropor and aficr takong
i considerabon any olher (actors relevant thoereto, advise the Staie
Governmen! and corporations, established by or under any Siatc-Act,
Governncnl companics, societies and local saulhontes, owned or controlled
by that Gosvermment, as the case may be, as to e foriber cowrse of scion.

1 The Sinde Government and thae corporats . entabilished by orF
unader any Sete Acl, Govermmontl companies, socicties and other local
authoritics, owned or controlled by that Governament, as e cuse may b, shall
consuder the sdvice of the Commussion and lakse approprate scion

Provided that where the Stale Covernnunt, any orporalimm,
eatablinhed by or under any State Act, Uovernment company, socicly or
local sulthority, owned or controlled by the Stoe Government, as the
cose mny be, does noi agree with ihe sdvice of the Clomimission, il

shall, Tor the reasons 1o be recorded o weilling, communieate the samae o
the Commission.

10. /) The proceedings of the Cormmussion shall be conducted at s
hesdiguariors.

Ji The Conmmissssn ahall regulate i procodurne bor the irsnssctson
ol its Busiress and the allocatnn of Busines: ameorngsd the Siatce O el WVigaloance
Comruriss et ard ot Vigilanee Corrmiissamsers by such ropulstnms, s oy
b masde by o under thas Aci

1) Save as provedes) n sub-secuon @20, all business of U Commumessaon,
shall, as fur as possible, be ransacted unanimaosly.

4 Subject o the provisions of sub-scction (35, i the Siate Choel
g lanee Cormmmusswoner anad othoer Vigalang e Commussioncr s JilTer i opmson
o any mattor, such maiter shall be decided secording to the opinion of 1he
st oy,

15 The Stawe Cloel Yiglance Conrmissioner, or, i for any reason, e
15 unable o attend any mecting of the Comemission, the scodor-mmwst YVigilance
Conmmiesioner present st the meeting. shall preside owver the meoting.



¢6) Mo set or procceding of the Commission shall be invalid merely
by reason ol—

fa) any vacancy in, or any defect in the constitution of the
Commission; or

fh)  nny defect in the appointment of a person acting as the State
Chiefl Vigilance Commissioner or as a Vigilance Commissioner;
or

fc) any irrcgularity in the procedure of the Commission not
affecting the merits of the case.

11. 1) In the event of the occurrence of any vacancy in the office
of the State Chief Vigilance Commissioner by reason of his death, resignation
or otherwise, the Governor may, by notification, authorise onc of the Vigilance
Commissioncrs to act as the State Chiefl Vigilance Commissioner, until the
Wﬁ.mmwwmmmunumm.
is made. _ . . :

_ (2) When the State Chief Vigilance Commissioner is unable to
digcharge his functions owing to absence on leave or otherwise, such onc of
the Vigilance Commissioners, as the Governor may, by notification, authorise
in this behalf, shall discharge the functions of the State Chicf Vigilance
resumes his duties.

12. The Commission shall, while conducting any inquiry referred to
in clauses fc) and (o) of sub-section (7} of section 8, have all the powers of 8
Civil Court trying a suit under the Code of Civil Procedure, 1908 and in particular,
in respect of the following matiers, namely -— i

fa) summonmg and enforcing the attendance of any person from
any part of India and examining him on aath |

fb) requiring the discovery and production of any document ;

fe)  receivang evidence on afTidavits @

fd) requisitioning any public record or copy thereol from any court
or offlice ;

fe)  issuing commissions for the examination of wilnessces or other
documents; and

) any other matter which may be prescribed.

13. All proceedings before the Commission shall be deemed 1o be
judiginl proceedings within the meaning of sections 193, 219 and 228 of the
Indian Penal Code, 1860, and the Commission shall be deemied to be a “Civil
Court” for the purposes of section 195 and Chapter XXWV1 of the Code of
Criminal Procedure, 1973, Tis

Frococdings
before the
e E
be gudicial
procecdimps
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CHAPTER 1V
Expenses and Anunual Report

14. The expenses of the Commission, including any salaries,
allowances and pensions payable o or in respect of the State Chief Vigilance
Commissioner, the Vigilance Commissioners, Secretary and the stail of the
Commission, shall be charged on the Consolidated Fund of the State.

15. 1) Iishall be the duty of the Commission o present annually 1o
the Governor a report as 1o the work dose by the Cominmdssion within six mmonths
of the close of the year under report.

{2) *The repurt referred 1o in sub-secuon (/), shall contain a separate
part on the functioning of the Vigilance and Police Establishment insoflar as it
relutes to the action with reference to the alleged offences under the Prevention
of Corruption Act, 1988, or offences with which a public servant may, under
the Code of Criminal Procedure, 1973, be charged at the same trial.

{3) On receipt of such report, the Governor shall cause the same to
be laid before the House of the State Legislature.

4} A copy of the report submitted 1o the Governor shall also be
submilled 1o the Commussion.

CHAFTER .V =

Miscellancous

16. Nosuit, proscoution or other legal procecdung shall e agamnst the
Commission, the State Chief Vigilance Commissioner, any Vigilaice
Conunissioner, the Seoretary or against any stafl of the Commission in respooct
ol anything, which ig in good fith done or intended to be done under thid Act.

17. The State Chief Vigilance Commissioner, every Vigilance
Commissioner, the Secretary and every stwlf of the Commission, shall be
deemed to be a publie servant within the meaning of section 21 of the Indian
Penal Code.

1B. The Commmission may call for reports, retums and statemenis
from the State Government or corporations, established by or under any Stale
Act, Government companics, socicties and other local authoritics, owned or
controlled by that Government 5o as to enable it 1o exercise general supervision
over Lhe vigilance and anti-cormuption work in that Government and in the said
corporations, Government companics, socicties and local authorities.



19, ¢/) ‘The State Government in making any rules or regulations Consuliation with

governing the vigilance or disciplinary matiers relating lo persons, appointed o
public services and posts in conncction with the affairs of the Swate, shall
consult the Commission.

{2} The Stie Government shall while taking a decision with refier-
ence to its powers under section 25 or with regard 1o the action 1o be takcn
against o public servamt with reference to vigilance maiters, shall consult the
Cormumission.

20. 1} The Stale Government may., by notification in the Official
Gazeite, make rules for the purpose of carrying out the provisions of this Act

§2) In particular, and without prejudice 1o the generality of the fore-
going power, such rules may provide for all or any of the following matters,
namely —

fa) the number of members of the stall and their conditions of
service under section 7:

fb) any other matter required under clause () of section 12 ; and

feh myﬂhnﬂu-ﬁtﬁhmhﬂwh.umybcmm

21. /1) The Commission may, with the previous approval of the
State Government, by notification in the Official Gazetie, make regulations not
inconsistent with this Act and the rules made thereunder to provide for all
matiers for which provision is expedient for the purposes of giving effect 1o
the provisions of this AcL

{2)  In particular, and withom prejudice 10 the generality of the fore-
going power, such regulations may provide for all or any of the following
matters, namely —-

fu) the dutics and the powers of the Secretary under sub-
section ¢4) of section 3; and

bt the procedure 1o be followed by the Commission under ‘sub-
gection (2) of Section 10,

22. Every notification issued under clause (&) of sub-section §f2J) af
section 8, and every rule made by the State Government, and every regulanion
made by the Commission under this Act, shall be laid, as soon as may be, afler
it is issued or made, before the House of the State Legislature, while it is in

the Commizasen in
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session, for a total period of ten days, which may be comprised in one session
ar in two or more successive sessions, and if, before the expiry of the'session
immediately following the session or the successive sessions aforesaud, the
House agrees in making any modification in the notification: or 'the rule or
regulation, or the House agrees that the notification or the rule or regulation,
as the case may be, shnuld fiot be made, the notification or the rule or
n:gu!luuun shall ﬂu.-n:nﬂ::r. have effect mﬂy i such nmdxﬁcd form or be of e
effect, as the case may be; 50, however, that any such modification or annul-
ment shall be without prejudice 1o the validity of anything prev;ousiy done
under that notification or rule or regulation.

23. (1) " If any difficulty, arises in giving effect to" the provisions of
this Act, the State Government may, by order, not inconsistent with the
provisions of this Act. remove the du[ﬁ;ully

Provided that no order shall be made under this section aller the
expiry of a puri.i:d of two years from the date of commencement of this Act.
i

{2) Ewvery order made under this section shall, as soon as may be,
after it 18 made, be laid before the House of the State Legislature.

+ 24, Notwithstanding anything contained in any other law for the nme
bewng in force,—

fa)  the State Government shall appoint the Chief Director of \"ig'ilmu:é ;
for the State on the recommendation of the Commiltee consisting

of—

{e) the C’hu:f Minisier, Pl.Ln_|nh iu Chairperson

ri)  ihe Statc Chiel Vigilance v« Member
Comurmissioner ; and

fiii)  the Chief Sccretary 1o . Member

Government of Punjab ;

&)  while making a recommendation, the Committee shall take into

= eonsideration the integrity, c:n:rnd.u-c.'.t and cxpcncn.:{: ‘of the oflicers
ellgjble for appointment |

L {cj ‘ne permn below  the rank uml scale of* Dm:-::mr Gcm:ml of

4T

LD S pglice or Additinal Director General of Police of l.hu State s.hall :

s ol e be appointed’as a Ch:,:f Dlml.o.r ormm]m;!: gie ikl

i slaive ovainleiye i el s v veaoh st sweisd elicin o Doosel



fel)  the Chiel’ Dircctor of Vigilance shall not be transferred before
he has rendered service as, such, for a minimum period of two
' }'ﬂll‘l- . = i
““"" Provided that the Chief Diractar of Vigiikies “may be transferred
before two years with the previous consent of the Committce
10 weu referred to in clause. (a) ;

wi ey officers of the rank of Deputy Superintendent of Police and
Lain i o) above, shall be appommted in the Vigilance Burcau on the
" recommendation of a Commitice comprising of,—

gt oA  the State Chiel Vigilance « Chairperson
- 4 s CIIIMHIH 7 : : - :
—— L (i mehﬂm Member
o it s o e of Punjab ; and _ : _
(i)  the Chicf Durector, Vigilance - Member
Bureau ;

N on reccipt of the recommendation made under clauses (o) and
fe), the State Government shall pass such orders, as it thinks
fit 1o give effect to the said recommendations.

25. (1) Notwithstanding anything containcd in any other law for the
Iimbnh'hﬁnl the Viplance and Police Establithment shall not conduct
any inquiry or investipation into any offence alleged to have been commutted
under the Prevention of Cormuption Act, 1988, or an offence with which a
public servant may, under the Code of Criminal Procedure, 1973, be charged
-atl the same trial, except with the prior approval of the State Government
where the allegation relates to,—

fa) Group A’ officers of the State Government ; and

) such officers, as are appointed by the Stte Government in

corporations, established by or under any State Act. Government

j companics, socicties and local authoritics, owned or controlled
i by that Government d

Notwithstanding l.n:rﬂun; contaned i.n ﬂb—lu:uon i), no such
Wﬂdlhmmmﬂﬂmmmﬂlmmmu
~_spot on the charge of accepting or attempting to accept any gratification other
""Illﬂ:ﬂm legal 'remuneration referred to in clause o) ul'lhn Explanation to
2] um:idn 7 of the Prevention of Cormuption Act, 1988,

26, (1) The Punjab State Vigilance Commission Ordinance, 2006
ab Ordinance No. 8 of 2006), is hereby repealed.

{2} Motwithstanding such repeal, anything done or any action taken
under the Ordinance referred to in sub-section (/) shall be deemed to have

been done or taken under the comcsponding provisions of this ‘Act. "

i Ve
-
o

Hepeal and saving.



FOKRM
[See section S{3)]
Form of cath or affirmation to be made by the State Chiefl Vigilance
Commissioner or Vigilance Commissioner

-l . having been appointed the State Chiefl
Vigilance Commussioner or Vimlance Comnuussioner of the Punjab Stote Viglance

swear in the name of God 4,4 | will bear true faith and
solemnly affirm

allegiance 1o the Constitution of India as by law cstablished, that 1 will uphold the

sovercignty and integrity of India, that I will duly and faithlully and to the best

of my ability, knowledge and judgment perform the duties of my office without

fear or favowr, ‘afTection or ill-will and that I will uphold the Constitution

and the laws.™,

Conunission, do

MOHINDER PAL,

Secretary o Government of Punjals,
Depanument of Legal and Legislative AfTairs.

400 LR(F)—Gowve. Press, ULT.. Chad.
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